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M/s Bans International                                      Respondent 

D-71, Sector A-2, Tronica City Industrial Area, 

Loni, Uttar Pradesh – 201102. 

    

Appearance 

Shri Rakesh Kumar & Shri Nagendra Yadav, Authorized 

Representative – for the Appellant. 

Shri Piyush Kumar & Shri Rajat Mishra, Advocates   – for the 

Respondent. 

CORAM : HON’BLE MR. P.V. SUBBA RAO, MEMBER (TECHNICAL) 

              HON’BLE MS. BINU TAMTA, MEMBER (JUDICIAL) 

       

DATE OF HEARING:  09/02/2023 

                                           DATE OF DECISION:    03/04/2023 
                  ORDER 

 

P.V. Subba Rao 

  Appeal filed by Revenue is dismissed.  The stay application in 

this appeal is also disposed of.  For order, see order of date in 

Customs Appeal No. 51682 of 2021. 
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